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CENTRALADMINISTRATIVE TRIBUNAL 
CALCUTTA BENCH 

I . 	
p 	 f't• I 

No. O.A. 350/01536/2017 	 Date of ordei: 20.11.2017 

Present 	: 	Hon'ble Ms. Manjula Das, Judicial Member 

Jayanta Barman, 
Son Of Manindra Nàth Barman, 
Aged about 42 years, 
Working as Junior Engineer (Carriage & Wagon) 
Under Additional Division Mechanical Engineer (DEMU)/ 
Siliguri Junction, N.F Railway, Katihar Division, 
Residing atQuarter No. 104/A, Central Colony, 
Gate Bazar, P.S. Bhaktinagar, New Jalpaigurl, 
Disfflt: Jalpaiguri, Pin - 734 007. 

Applicant 

- V E R:S .S 

India 
- 

ti  F. RáilwY 	 - \ . . 
Maliga6n,Gaháti,Assa, 
Pin - 	 ..k 

The -, 	\ \N.JaiIway, Maligaon'  
Gpwati,'Assm,_-' ."... / 
Pin.7 780011., . 	.. / 

The Divi]onaLl.aIlway.Mnager (P), 
Katihar Division, 
N.E. Railway, Katihar, 
Pin -854 105. 

The Sr. Divisional Mechanical Engineer, 
Katihar Division, N.F. Railway, Katihar, 
Pin -854 105. 

5, The Sr. Divisional Personnel Officer, 
Katihar Division, 
N.E. Railway, Katihar, 
Pin -854 105.. 

The Divisional Personnel Officer, 
Katihar Divison, 
N.F. Railway, 
New Jalpaiguri, Pin - 854 105. 

The Chief Medical Superintendent, 
NJP Railway Hospital, 
N.F. Railway, Post - Bhaktinagar, 
District - Jalpaiguri, 
Pin - 734 007. 
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Respondents 

For the Applicant 	: 	Mr. B. Chatterjee, Counsel 

For the Respondents 	: 	None 

ORDER(OraI) 

Per Ms. Manjula Das, Administrative Member: 

Ld. Counsel for the applicant are present and heard. 

	

2. 	The present Original Application has been filed under Section 19 of the 

AT Act, 1985 seeking the following reliefs:- 

'(a) 	An order quashing and/or setting aside the impugned order dated 
25.9.2017 issued by the concerned respondent a.uthorities directing the 
applicant to undergo hiseriaiñihgrtrining as Apprentice Junior Engineer 
(Carriage & Wagon) wfflèh is in absoluI.ontravention of the Opinion of 
the concerned med icl'authoritiöf'the reon1ent Railways. 

An Orderirectih.thekrespondent.autho1iQto allot and/or absorb 
the applicant in C/i or 0/2-c it'egör'postwhile etisuring his protection of 
pay 	in tandem with his:, briinaLposting :~ag, per the specific 
recommendatioh.of thd con'cè'médm'dical authoities of the respondent 
authorities; 

 An order 	 authprities to immediately 
release the due saIaris'and other ai'd' di'es of the applicant for the 
period commenoing\f6m ov.ember, 2ó16ietember, 2017 when the 
applicant was in Ihe'Railway1 ick Litand treating the applicant as in 
Service for all purpose;., 	 / 

An order direting...the officialiesponderits to produce/cause 
production of all records relating to the subject matter of the case; 

Any other order or orders as this Tribunal may deem fit and 
proper." 

	

3. 	Service is complete. None appears for the respondents. 

	

4. 	Ld. Counsel for the applicant submits that the purpose of the applicant will 

be served if a direction is issued on the respondents No. 5 to dispose of his 

representation dated 4.10.2017 (Annexure "A-25" to the O.A.). 

	

5. 	Hence, respondent No. 5 is directed to pass a reasoned and speaking 

order after considering the representation, if received, within three months of 

receipt of a copy of this order keeping in mind the Railway Doctor's advice dated 

16.2.2017 and the decision arrived at is to be conveyed to the applicant within 

one week thereafter. Till then the communication dated 25.9,2017 by which the 



3 

/ 	applicant was directed to comi!ete the remaining training of App. JE/C&W will be 

7 
/ 	

kept in abeyance. 

The O.A. is, accordingly, disposed of. No costs. 

It is made clear that I have not entered into the merits of the matter and all 

points are left open for consideration of the concerned respondent No. 5. 

............ 

(Manjula Das') 
Judicial Member 

sP 


